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(b) Naga Hostile*;

(i) An agreement for suspension of 
operations was reached with Nagas 
on 6th September, 1964, which applied 
to the State of Nagaland and the 
Naga inhabited areas of 3 sub-
divisions of Manipur, namely, Ukhrul, 
Tamenlong and Mao (excluding the 
Sadar tehsil). This agreement has 
been extended from time to time. 
Efforts have continued to be made for 
a peaceful settlement with the Naga 
underground.

(ii) Vigilance has continued to be 
maintained m the areas covered by 
the suspension of operations agree-
ment. And in the bordering areas of 
Assam and Manipur, where there has 
been some activity by the Naga 
hostiles, security arrangements have 
been strengthened.

Mizo hostiles:

(i) The grouping scheme involved 
the shifting to some selected centres 
the entire population in an area 
within 10 miles on either side of the 
road from Silchar to LungJeh via 
Aijal in Mizo Hills district. The opera-
tion was completed recently and the 
population of the ground ccntres, 
after completion of the operations, is 
46,868.

(ii) Operations of the Security 
Forces against the Mizo hostiles have 
been intensified.
Delhi-Bikaner Trunk Telephone and 

Telegraph Services
108. Dr. Kami Singh: Will the 

Minister of Communications be pleas-
ed to state:

(a) whether there is a frequent 
breakdown of trunk telephone system 
between Bikaner and Delhi in spite of 
Government assurances to prut this 
service on sound footing;

(b) whether there has also been a 
breakdown in the telegraphic services 
between these towns resulting in the 
Express telegrams being forwarded by 
ordinary post;

(c) whether it la «  fact that during 
the Fourth General Elections, the trunk 
and telegraph out-ward services from 
Bikaner remained unserviceable for a 
large number of days; and

(d) if so, the reasons therefor and 
the steps taken to rectify this im-
portant line of communication with a 
border area?

The Minister of State in the Depart-
ments of Parliamentary Affairs and 
Communications (Shri I. K. Gujral):
(a) to (d). Communications between 
New Delhi-Bikaner have not been 
satisfactory and a number of steps 
like construction of new pair of wires 
and installing a new Eight Channel 
Carrier System have been taken by 
the Department. Unfortunately the 
carrying out of these works caused 
some disruption to the service. The 
nefw fJiight Channel carrier system 
installed in November, 1966 necessitat-
ed the opening of two repeater 
stations at Loharu and Ratangarh 
where the local power supply turned 
out to be very unstable causing fre-
quent interruptions to communications. 
The Department has since arranged 
for* making its own standby power 
supply arrangements Unfortunately 
this period coincided with the Elec-
tions and the ‘work to rule* agitation 
of telegraphists resulting in some 
Ordinary and Express telegrams being 
posted.
Strike by Employees of Hindustan 

Lever Ltd.
1*9. Shri S. M. Banerjee:

Shrl link am Chand 
Kachhavaiya:

Will the Minister of Latoor and 
Rehabilitation be pleased to state:

(a) whether it is a fact that a lock-
out has been declared in the Hindustan 
Lever Ltd., Delhi since February, 1966;

(b) if so, the reasons therefor;
(c) whether the employees’ demand 

for a National Tribunal has been con* 
ceded; and

(d) if not, the reasons therefor?
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The Minister of Labour and Be- 
habBftatloa (Shri Jalsokfclal Hathi):
(a) and (b). The management of 
Hindustan Lever Ltd. declared a lock-
out from 27th February, 1967 on 
account of alleged stay-in-strike and 
other agitational activities (including 
hunger strike of workers inside the 
office premises.

(c) No.
(d) The Delhi Administration has 

referred the dispute to the Additional 
Industrial Tribunal, Delhi, for adjudi-
cation, on 10th March, 1967.

Admission in Delhi Colleges

110. Shri Kanwar Lai Gupta: Will 
the Minister of Education be pleased 
to state the steps Government propose 
to take to solve the problem of 
admission in colleges in De’hi?

The Minister °t Education (Dr. 
Triguna Sen): The Working Group on 
advance planning of admissions in 
Delhi colleges m the next academic 
year, appointed by Government, is 
expected to submit its report shortly. 
Meanwhile, two private organizations 
have been permitted to set up two 
colleges for girls in Delhi from the 
next academic session. The Delhi 
Administration has also decided to 
ot>en a college at Nerala.
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Action against Government EnylByWi  
for Practicing Untoudh&bility

112. Shri Sezhiyan: Will the Minis-
ter of Home Affairs be pleased to 
state:

(a) whether Government have any 
proposal under consideration to pro-
vide for the taking of disciplinary 
action against the Government ser-
vants who are found guilty of the 
practice of untouchability; and

(b) if so, the nature thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya 
Charan Shukla): (a) and (it). Instruc-
tions on the subject were issued in 
1961. A 'copy is placed on the Table 
of the House. [Placed in Library. 
See No. LT-137/67].

Retrenchment in Oil Companies 
In Madras

113. Shri Sezhiyan: Will the Minis-
ter of Labour and Rehabilitation be
pleased to state:

(a) whether it is a fact that some 
Oil Companies have decided to re-
trench a large number of employees 
in their Offices in Madras;

(b) if so, the number of employees 
affected; and

(c) the steps taken by Government 
to avoid retrenchment and consequent 
hardship to the employees?

The Minister of Labour an  ̂ Re-
habilitation (Shri Jaisukhlal Hathi):
(a) The Central Government has no 
information. The matter falls in the 
State Sphere.




